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CENTRAL AMINISTRATIVE TRIBUNAL
FRINCI PAL BENCH ,
N% D ELHI
P No, of 1994 in
O.A.NO.'2391 of 1.991

New Delhi, this the 16th day of August, 1994,

Hon'ble Mr Justice S.K.Dhaon, Acting C!'xair\ilan.
Hon'ble Mr B,N.Dhoundiyal, Member(A)

Ho Ko Pathak .

R/O Flat No.32/B, L.I.GJFlats,

Katwaria Sarai Phase I,

Opposite Qutab Hotel,

New Delhi. e se oo see Petitioner,

( through Mr B.B.Raval, Advocate),
VS,

le Shri A.N.8&hukla, Chairman,
Railway Board, Rail Bhawan,
New Delhi,

2, Shri GoKoKanChan.
Divisional Railway Manager,
Northern Railway,
Government of India,

State Entry Road,

New Delhi. eee sss. Respondents,
( through Mr G P.Kshtriya, Advocated
Qder(Qral)

A reply-affidavit has been filed on
behalf of the respondents, The material averments
are these. In pursuance of the szdgi:ent dated
264341993 a sun of B.24,582/= as interest has
been paid to the petitioner, T his interest was
calculated till the date of ﬁayment; Now, nothing
renains to be paid by the department to the petitioners
In view of these averments, the contempt petition
does not survive any longeré It is accordingly

dismissed, Notices issued are discharged. No costsy

% it Jr)l«
( BeNe DhOUMiyz ( S.Ke. aon )
Member(A) Acting Chairmans




